[To be published in the Gazette of India, Part II, Segtion 3, Sub-section (iN]

MINISTRY OF FINANCE
DEPARTMENT OF REVENUH

(CENTRAL BOARD OF DIRECT TAXES)

(Investigation Division-V)

NOTIFICATION

New

S.0. -- In exercise of the powers conferre
section 280A of the Income-tax Act, 1961 (43
Government, in consultation with the Chief Justice of
hereby designate the Court of Munsiff No. 3 -cum
Class, Kamrup (M), Guwahati as the Special Court
Region for the purposes of the said Sub-section.

Delhi, the - 253 2018

[ by sub-section (1) of
of 1961), the Central
the Gauhati High Court
Judicial Magistrate, 1%
for the North Eastern
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[F. No. 285/09/2018-IT(Inv.V) CBDT]
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VRS
Dr. Zakir Thomas,
CIT(OSD)(INV), CBDT
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